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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH
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T.A.No, 1384/87
in
( W,P. No, 15748/84)
Kﬂl,SUEhili Chauh‘“n '_i"ili endseae -A'pp licsnt s
g & rsus 3
_ e [ 'r

of India' il"lﬂ others, iols s a0 IHQSP‘Jn dents., !

Hon'ble Mr, Justice U.CsSrivastava, V,C,
Hon 'ble Mr, K,Cbayya, AsM. s

( By Hon'hle Mr. Justice U,C.Srivastava, ‘

Fee ling aggrieved against the terminati n |
order dated 27.8.84 the applicent whe was mrkiﬁg

LI

as a lower division clerk in the Lal Bahadur
Shastri National Acadamy of P-dminlst:eﬂtian fileg
a writ petition which by operation of law hes beeﬁ
transferred to this Tribunal. She was appaintegl _'
as low;er division clerk for & peried of 2 n‘mntﬁsri
vide letter dated 18,1,78, Another letter was
given'_t@ her on 16,2:78 by which her sérvices ™ W

were extended with effect from 17.2.78 fﬂ!‘

a period of 6 months till the regu lar arrangement i
against this post was mad® which ever en%* |
and since then the applicant has been wor}cing
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i.e., with e ffect from l7th Decemher, ,,1975 d::ld"
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_ 4
in the mean time she also received annuaif}

increment and was &lse allowed to Cross

dec lared as quisi permanant Bmlw 1o |
de ductions pheu 1d a lslr mqnla. The request f"
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selectien commis-ien fer the pest ef L,D.C, The

spplicent “ppesred in the s«me andaccerding te her ?i
the result ef the same was net made knewn te her but }
the respend®nts hidve peinted eut that in the examina- *
tien she faihi‘ te qualify snd in the reply. which hds
been filed by the sdministpatien it haes been further
stated that the 5!_!-.cind.e_;)£i.1m}i_.natian also teek place

o
—
-
o
0
>3
ot
g
e
~ o
% o+
[y
e
™3
o
o
H
!_i
=3
&
o
0}
3
iz
%

~applicant that “n eﬁ'ﬁinititn was geing te take

place as it wds a general Estigg 3 'I’b! applicent has

denied the knowledge of any‘si.;e ) neti -
why she did net ey edr in the said examinatien.
Thus it is clear that I;ec;uléa of de lay caused b}; -
the respendents in helding the examina tien the
matter became referable te the staff service

cemmissim. If the !_-'xaminatitzn weéild have been taken
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intime ‘the applicant ceuld have tried her luck
in case she weuld have failed in the sam® and she

could have tried her luck elsewhere as by that
time she has net beceme ever age. But the respen: 1den ts
allewed her te werk centinueusly with ang!g 1

increment and centributien towards Frevident FRune

was alse deducted and she was then und,_ea the
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be lie f that her services were reqularised sndsh

ot be required to go elsewhere. Secend time
» -tbe examinetien 2lse teek place and thti'. 5_5
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‘examinztien may be given te her in view of the fac'l:

- e3rly as pessible if snether examin-ttn:m
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she hes worked for seversl ye<rs snd the respendents

teok a plea that ter services were not regulari sed and

unceremeneusly her sepvices were terminedted, They
sheuld have censidered her cuse for regularisatien in
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hav- been considered, The “pplicant whe eofferregd

ars ne reasen to reject her pha that she
Pmade aware of the fact thst the examination
did take place at su_.‘ch @ time and éCCordingly this

aPplicetion deserves teo be a-ll“_,.f“. %’Eiﬂ‘»l}' and the

respendents are directedto cansiﬁr ‘the case of the

applicant fer regularisatign in- %x® cuse similar"ly

%

placed perscns were regularised énd those whe were ti
fer empleyment netwithstan ding the fact that rule
regarding the staff service cemmissien selectien |
énd they vere treated like &g:l‘ar empleyees if

otherwise ene mere oppertunity te dppesr in the

that in the seond time ex.gmin-tian she ceuld Enut

appear and this eppertunity shauld be

geing te take place, She may be adni,ttad*
supp lementary examinatian se that the m'@qp *" m’e

hr.- ie.;gyei. In case she succeeds, she shou ld be given
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«F’%ﬁa bene fits for which she is entltlﬁ.i tg.

se similarly placed tther emp loyee s for rEg.xlaI’lSi”tiﬁ
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_ ebservations the spplication stimds dispeses




